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ARCHANA WADHWA 

 On matter being called nobody appeared. From 

records I find that the matter has earlier been dismissed on 

account of non-prosecution by Final Order No.70420 of 

2017 dated 25.11.2016. Thereafter on an application filed 

by the appellant the said order was recalled and appeal was 

restored vide order dated 13 September, 2019. Thereafter 

the appeal has come on number of occasions for final 

disposal and was being adjourned either at the request of 

the appellant or otherwise, in the interest of justice. On 

many occasions Tribunal adjourned the matter by recording 

the same as being adjourned by way of last chance. 



                 Excise Appeal No.56182 of 2013 

 
2 

2. In spite of the above the appellant has caused non-

appearing as on today. I also find that the appeal is of 2013 

and cannot be kept pending indefinitely. The same is 

accordingly dismissed for non-prosecution. 

(Dictated and Pronounced in open Court) 

 

 

 Sd/- 

        (Archana Wadhwa) 
 Member (Judicial) 

  
 

 
 

       
akarshak 


